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2. However, Mr. Virender Ganda, learned Senior Counsel, has argued that all the
items of the resolutions have not been adhered to and additional documents have been
filed concerning violations in respect of the resolutions. According to Mr. Ganda, the
matter needs to be argued.

3 In view of the above, we grant a week’s time to the respondents to file any
response to the documents filed by the petitioners.

List for arguments on 26.10.2016.
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